IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERAPAD BENCH HYDERABAD,

‘Unien ¢f India Rep. byz"

e —

\

0.2.N0.169 of 1996, - . 7

Ratween - : Dated: 8,2,1996,
PeKannayya L sose Applicant
'And '

1. General Manager, SoE.Railway, Calcutta., = :

2. Divl. Railway Manager, SsEeRe2ilway, Visakhapatnam,

3, Senier Divisional Mechanical Engineer (D), Se.E.Rly, Visakhapatnatm
4, ZXK,Chakravarthye. .

5 PeHeRao. .
cee o Respondents

Ceunsel for the applicant : Sri. YsSubrahmanyam
ceunsel for the Respeondents : Sri. P.Bhimanna, SC fer Rlys.

CORAMS$

Hen'ble Mr. ReRangarajan, Admipistrative Member

The Hen'ble Tribunal made the fellewing order;=-

Notice before admissien.

List on 22.2.1996. This case 1s alse mere or less simi=
lar £O OJA.167/96 and C.A.168/96. Hence the erder given in these
OAs stands geed in this case a}sm.ﬂ | :

List-it on 22,2.1996 almngwithlo.A.167/96 and Qsle |, _

168/96,
., Deputy Registrar(Judle)
Copy tos=

1. General Manager, Unien of India, S.E.Railway}_Calcuttaa43.

2, Divisienal Railway Manager,  S.EsRailway, Visakhapatnam,

3. Seni@r,Divisienal Mechanical Engineer(D), S.E.Rly, Visakhapat-
nam,

4, Sri. K,Chakravarthy, Chargeman(A), Sr. DME (Diesel), S.EJRly,
. Waltair, , ' ‘ . '

5, Sri. PsHeRa0, Asst. sub Inspectrr, RPF~MYD= SsE.RlY,

"~ yvisakhapatnam.

6. One cepy te Sri. Y.Subrahmanyam, advecate, CAT, Hyde
7. One copy te Sri. V.Bhimanna, SC for Rlys, CAT, Hyd.
8. One spare COPYs :

Rsm/-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BERCH

AT HYDERAEAD @
* kR

M.A., 304/96 in
C.A, 169/96.

P. Kannaiah

Vs.

1, The Unien of India, Rep. by
the General Manager,SE Rly,
C:.~1].c1:|t’ca-3-43.i

2. The Divl.Railway Managger,
SE Rly, Visakhapatnam.

.=+ Applicant.

3. The Sr,bivl.Mech.Engineer(D)

SE Rly, Visakhapatnam.. ;

4. K. Chakravarthy

5. F.H.Rao

Ceounsel for the Applicant

Counsel for the Respeondents

CRRAM:

THE HCON'*BLE SHRI R, RANGARAJAN

.. Respondents,

: Mr. Y.Subrahmanyam

: Mr. V.Bhimanna,

: MEMBER (ADMN,)

5C for Riys.
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M.A. 304/96 in
C.A. 169/96. Dt. of Decisien ¢ 17-04-96, P
ORDER

| As per Hon'ble Shri R. Rangarajan, Member ‘Admn.) A

Heard Shri Y. Subrahmanyam, learned counsel for the
applicant and Shri V. Bhimanns, learned ceunsel for the respen-

dents.

2. 0A.169/96 was dispesed of by the order of this Tribunal
dated_06-03-19964@s-per.that order the representatien of the
applicant in regaré@ te his transfer sheuld be dispesed ef by o

R~1 preferably within 21 days frem the date of receipt ef the

_ representation and in any case en er before the expiry eof ene

menth frem the date of receipt of the répresentati@n. It is

is >
further directed that till the representatien/dispesed ef the f'
applicant should be granted leave if he applies for the same ?'
in accerdance wifh rules. ™~
3. Thia@ﬁhis filed stating that the applicantagig}

submitted a leagve applicatien but the same is not sznctiened

" by the Sr.Divisienal Mechanical Engineer (D), Waltaii§$¥ﬁ%§§@

le jye apﬁlication had been ferwarded te the Lece Fereman (D)
Bafipaéa, Orissaiand it is alse submitted that his leave galary
is alse net paid. In Viéw‘of the abeve, the applicant in this
MA prays for sanctien ef the leave by Sr.DME (D) himselg and
payment ef calary in the Waltair Diesel Shed itself instead of

geing te Baripada for cellecting the leave salary.



4, | In the erder dated 06-03-96 this Tribunal has net
. D ok hod
prevented the Sr. DME(D) Waltair te sanctien the leave but-=rat
wiso not prevented the 8r.DME(D)Waltair te pay him the leave
salary if he is du%@ut for seme un-knewn reazsen the leave

applicatien had been foﬁ%%?e& to Baripada for sanctien and alse

the applicant was asked te take the leave salary at Baripada.
t®

‘The above actien ef Sr.DME(D)fWaltaip(::>appear§£be impreper,

5, | The‘represenﬁatien addressed te R-1 in the QA is
still pendingﬁghiit is in erder if the applicant is sancti@neip
leave by the Sr.DME(D) himself and thqbayment is also made at
Wattair. If the Sr. DME(D) feels that he ‘cannet sanctien the leave
as prayed foﬁ,he has get a “ﬁe pewers te sanction the leave pr@visimna%}
subject to i#e ratificatisen later. Similarly if the last pay
cértificate had already been despatched te Baripada,{:}Sr.DME(D)
can provisionally pay the salary en the basis ef }ast pay 4rawe

ahed

by the applicant befere he is relieved From DieselﬁWaitalr. The
of

M

, : WA~ e,
Sr.DME (D) being a Sr.Executive may not be aware g&hﬁgﬁﬁﬁlnstructions,

sy

As I said earlier the action eof the xg Sr.DME(D) in ferwarding the
legye application te Baripada and alse asking the applicant te take

the salary at Baripadaf :Eappearé te be ayimpreper acti@py,

6. ' in view of the above, the follewing direction is
given in the MA~ | | .

The leave of the applicant has te be ganctioned
by the Sr.DME(D) Waltair if required previsienally subject te.
#®e ratificatien later. 1If the leave yocoerds are not available

= e
te check, the availability of leave, paywment—Tang 1eavea§ancti@nﬂﬂ
can be withdrawn subsequently on the basis of &het-letter, The

EBMKGLWQr‘

.'4

[



applicant sheuld alse
ef last pay drawn by h
excess 6r shertage 1

subsequently when his

be paid the leave salary en the basis
im befere his relief te Baripada{if any
invelved, the same can be get adjusted

/

representation is dispesed ef and he ,z2kes

charge at the apprepriate Shed.
7.’ ’ The MA 1= PLUTLCOW Wy w— - I
(R. Rangarajan) f’ NP
Memb@r(Admn.) : i?V7491;T1hJA
Dated : The 17th April 1996. pr iR ( Tudt j haee
{Dictated in Open Ceurt) '
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Copy to:- _

1¢ The General managar,iunian of India, S.E.Railuay, Calcutta
2§ Tha\aiuisianai Railway Manager, S.Erﬁaiiway. wisakhapatnam
3. The Sr¢ Diuzs;onal Nachanical Enginear(D). SJE.Railiay,

. fisakhapatnam. y

4; One copy to Srie< Y.Subrahmanyam, aduacata, CAT, Hyd.

5¢ One copy to Sri. V/Bhimanna, SC For Rlys, CAT, Hyd.

6+ One capy to Library. CAT, Hyd.

7 ‘Gne spare copys

Rem/= - ' A._ R
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